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MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
NOTIFICATION
New Delhi, the 10th January, 2017

G.S.R. 18(E).—n exercise of the powers conferred by sectioneid iwith clause (k) of sub-section
(2) of Section 15 of the Khadi and Village IndussriCommission Act, 1956 (61 of 1956), the Khadi and
Village Industries Commission, with the previousi@#n of the Central Government, hereby makes the
following regulations to amend the Khadi Mark Regdigns, 2013, namely:—

(1) These regulations may be called the Khadi Markendment) Regulations, 2017.
(2) They shall come into force on the date of tpeiblication in the official Gazette.

2. In the Khadi Mark Regulations, 2013, in Fornior, Annexure 5, the following Annexure shall be
substituted, namely:-
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“Annexure 5
Format for Self Declaration
Affidavit for using Khadi Mark Labels and tags on hand-woven, hand-spun, Khadi vastra
(Affidavit to be affixed on Stamp Paper of the \&@ahs per State Stamp Act)
Date:
To
The Chairman
Central Khadi Mark Committee
Khadi and Village Industries Commission
Ministry of Micro, Small and Medium Enterprises
Gramodaya, Irla Road, Vile Parle (W)
Mumbai-400056.
Dear Sir,

I/We hereby confirm/undertake that n{dla of the institution) registered under
(Name of Act/legislation underchtthe institution is registered) intends to pragidc
trade / sell / (whichever is applicable) in KhaddaKhadi products and we have been certified byKihadi
and Village Industries Commission under a Code posgsess a valid Khadi Certificate issued by the
Commission.

I/We confirm that

Our Institution produce / trade / sell (whicheverapplicable) a genuine khadi vastra and produetshand
spun, hand woven and of natural fibre as defingtierKVIC Act.

Our Institution intends to trade / sell khadi proguexclusively procured from Certified Khadi Itistion or
KVIC & the khadi institution should have obtainekhadi mark” issued under these regulations.

Khadi Mark Regulation 2013 has come into force frathOctober 2013 and under the act, no person or
institution shall sell or otherwise trade in KhadiKhadi products in any form or manner withoutaibing a
Khadi Mark Certificate.

Similarly, no textiles shall be sold or traded othise as Khadi in any form or manner without it theg a
Khadi Mark.

These Khadi Mark labels and tags will only be usadyenuine cotton, wool, silk or mixture of thedeadi
vastra i.e. hand-spun, hand-woven.

I/We will be solely responsible for the usage ofadhMark labels and tags only on genuine Khadireaas
specified under the Regulations and any violatibrihe same can draw appropriate legal actions again
us/me.

I/We declare that the information given above igetand will be adhered to strictly and 1/We will alely
responsible for any violation of the same that ratail legal action against me/us.

Chairman/President Secretary Treasurer”

(with seal) (with seal) (with seal)
[F. No. P-10/8/2016-SFURTI]
B. H. ANIL KUMAR, Jt. Secy.

Note:- The principal regulations were published in thez& of India, Extraordinaryide number
G.S.R. 498(E), dated the" 9uly, 2013.

Uploaded by Dte. of Printing at Government of iBliress, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publicationslhb&10054. ALOK Digitally signed by
ALOK KUMAR

Date: 2017.01.12
KU MAR 14:56:34 +05'30'



		2017-01-12T14:56:34+0530
	ALOK KUMAR




